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Directors nominated (or Boards of 
Nationalised Banks

8505. SHRI MAHMOOD HASAN 
KHAN; Will the Minister of FINANCE 
be pleased to state;

(a) the number of Directors no
minated bank-wise for the Boards of 
the 14 nationalised banks and the 
State Bank of India;

(b) the number of Muslims and 
members of other minorities nomina
ted as Directors of the Boards of such 
banks separately and bank-wise; and

(c) on what basis selection for 
nomination as Directors of Bank is 
made?

THE MINISTER OF FINANCE 
SHRI H. M. PATEL): (a)
The information is given in statement
I laid on the Table of the House 
[Placed i« Library. See No. LT—2215/ 
78].

(b) The relevant information is in
dicated in statement II laid on the 
Table of the House. [Placed in Lib
rary. See No. LT-2215/78].

(c) The criteria followed for the 
appointment of Directors on the 
Boards of the nationalised banks are 
given in clause 3 of the Nationalised 
Banks (Management and Miscellan
eous Provisions) Scheme. 1970 State
ment III laid on the Table of the 
House. [Placed in Library. See 
No. LT-2215/78].

As regards the State Bank ol Indiat 
the nominations were made by Gov
ernment in terms of the provisions 
contained in section 19(1) (d) and sec
tion 21(l)(c) of the State Bank of 
India Act, 1955. While, for nomina
tion of directors on the Central Board 
of the State Bank the law lays down 
the criteria, namely, that they will be 
nominated by the Central Government 
in consultation with the Reserve Bank 
of India from among persons having 
special knowledge of the working of 
cooperative institutions and or rural 
economy or experience in commerce, 
industry, banking or finance, no such 
criterid have been specifically laid 
down for nomination of members on 
the Local Boards of the State Bank. 
Government have, in consultation with 
the Reserve Bank of India, nominated 
on these Boards persons competent to 
represent the interests of farmers, 
small-scale industry, cooperation as 
also persons with professional expe
rience and expert knowledge in differ
ent fields which are Tikely to be useful 
for the working of the State Bank.

Price of Dhamia
8506. DR. VASANT KUMAR PAN

DIT: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state;

(a) whether it is a Tact that the 
price of Dhania has fallen steeply 
in the market due to which agricul
turists are forced to sell Dhania pro
duct much below the cost of produc
tion in places like Guna, Kumbhsaj 
of Madhya Pradesh and other pro
ducing centres;

(b) whether Government are con
sidering to work out the cost of pro
duction of Dhania and give the lar- 
mers relief by remunerative support 
price to save their losses; and

(c) whether it is a fact that the 
above situation has arisen due te 
stoppage of export of Dhania by 
Government?

THE MINISTER OF STATE IN TfflB 
THE MINISTRY OF COMMERCE




